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THE MINISTER Of STATE OF THE 
MINISTRY OF PETROLEUM AND 
NATURAL {jAS (SHRf BRAHMA DUTI) 
(a) No, Sir. 

(b) and (,,) Do not arj~ . 

Opli(ul Fibre Project ul Hindu~ta .. 
Labl(!!t 1,hl. 

3555. SHRI MANJK SANYAL: WIll 
lhe M Jnl,tCI ()f IN DltSTR Y be plea,ed to 
stlte . 

(a) ",ht:lhcJ lh~ manufa~luling of co-
axial cable~ at Hindl1~tan Cahle'~ Rupnara-
) anpur unit III We,t Bt.'ngal ha\ alt eady 
been stopped; 

(b) J f so, ,""hen. 

(d whether It l~ al~o a t..lct that the 
replacement of co-axial cable IS the Optical 
}-,bre, 

(d) if so. the details thereof; 

(e) whether the Optical Fibre Project 
i~ going to be ~ct up at Allahabad Instead 
of Rupnarayanpur in West Bengal where 
infrastructural fa~lhtie~ and experIence are 
easily available; and 

(f) the details of reasons for shiftJOg 
the project from Wc'\t Bengal to Uttar 
Pradesh '! 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF IN-
DUSTRY (SHRI M. ARUNACHALAM) : 
(8) and (b) Of the two varieties of Coaxial 
Cables viz. large tuhe and small tube, the 
production of Jarge tube Coaxial Cables 
was slopped with et1'ect from ht April. 
19M7. 

(c) and (d) Coaxial CaNes are used 
for long distance transmlssion 
intra whereas Optical Flbere Cablcs arc used 
both for Jong distance transmission and 
city connections. 

(e) 1 f has been finaHy decided to 10-
eate the proposed Optical Fibre Project of 
Hmdustan Cables Ltd, at Naini, District 
AUababad (U.P.). 

(f) Does not arise. 

RrviYal of Rohtas Industries Ltd,. Bihar 

3556. SHRI SYED SHAHABUDDIN 
PROF. CHANDRA BHANU 
DEVI: 

\Vill (he Minister of INDUSTRY be 
pleased to state: 

(a) the directive given by the Supreme 
COUI t to Union Government for the reviva1 
of the Rohtas Industries Ltd. in Bihar on 
29 October, 1987; 

(b) 1he action taken thereon; and 

(I,,;) the results achieved 'I 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE~ 
LOPMENT IN THE MINJSTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(3) to (c) The Supreme Court directed the 
Central Government vide their Order dated 
28-] 0-1987 10 refer the case of M s. 
Rohta ~ Industries Ltd. to the Board for 
Industrial & Financial Reconstruction within 
a week from the date of the Order. The 
Supreme Court also directed the Board for 
Indu\)trial & Financia1 Reconstruction to 
frame a scheme (or the revival and rehabi-
litation of Mis. Rohtas Industrie~ Ltd. by 
the 7th March. 1988 for their consideratiOD. 
The Orders of the Hon'ble Supreme Court 
have been brought to the notice of the 
Board for Industrial & Financial Recons-
truction. 

Ja pan('~ e Assistance for Edible Oils Import 

3557. SHRI M ULLAPP ALL Y RAMA-
CHANDRAN: Will the Minnister of FOOl). 
AND CIVIL SUPPLIES be pleased to 
state = 

(a) the quantum of assistance extended 
by the Japanese Government to India for 
the import of edible oils and the terms under 
which the funds were extended; and 

(b) the details of uti lisation of the 
funds 7 




